
NATIO COMPANY LAW TRIBI]NAL
MUMBAI BENCH. MUMBAI

C.S.A. No. 05/20la

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)

SHRI V. NALI,ASENAPATHY
MEMBER I.T)

AT'TENDENCE,CUM.ORDER SHEEI OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPAI.IY I,AW TRIBUNAL ON 24.01.2014
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CSA No. 03/230-232lNCLT/MB/MAtV2018
CSA No. 04/230-232/NCLT/MB/MArV2018
CSA No. 0s/230-232/NCLT/MB/MAtV2018

The Company Applications are allowed, vide seParate order

sd/- sd/-

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRAKASH KUMAR
Member fludicial)

NAMD OF THE PARTIES: Rich Roys Plantations R/t.Ltd.

SECTION OF THE COMPANIES ACT: 391 to 394 of the Companies Act 1956
and 230 to 232 of l}r.e Companies Act, 2013.
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